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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ipplication No ......................................... 	of 2004 

Applicant (s) 

Advocate for Applicant (s) .M 	 Advocate for Respondent(s) 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

GISTER 

0rder_141) .1 dated 13.3 .2314 

Misc .Applicatior seeking pernission to 

J)roscute this O.A. join1y is allowed. 

101 ) 

Order N0.2 dated_16.6.2004 

Heard Shri S 4K.Swain, learned counsel 

for the applicants and. Shri t.C.Rath,learned 

tanc1ing Counsel (on whom a copy of O.A. has 

j7 	n ehlf of thebecn serve() ao 	 b  
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The grievance of the a.plic ants -..:to 

:o the prayer for providing cpassionate 

ci:pOi1Tfleflt in favour of applicant No.2,7  which 

ot having been redressed properly, this O.A. 

undxcr Section 19 of the A.T.Act,1985, has been 

filed. It has been suitted that the 

applicant No.2 attained majority in 2002 ind 

in th background, he has sought for 

direction to he issuod to Res: ndents to 

:-rovic 	ri cmoic•-e:nt :)n con :as s ionate ground- 

and that the above grievances have been made 

almost after 18 years of the premature .de4h 

f the husband of the applicant N • 1 /fathe'r 
relevnt 

:f the applicant No.2. Under the/instructions 

f the Railway BOard/Si, No.62/97, the General 

Manager having power to exteA rehabilitation 

assistance of 20 years old, the grievance of 

the applicant can be well looked into; 

notwithstanding the del2yed approach for 

c orn:.ossl)flote crnployiert.. 

In the ciforesiad premises, having 

heard both the sides and on nerusal of 

flaterials placed on record, the Respondent. 

are directed to examine the grievance of the 
No.2 

ahplicantLin the light of the Railway E:stt. 

Si. No.62/97(referred to above); which they 

should do by the end of 0ctober,2u4. Liberty 

is hereby granted to the applicant to repeseni 

his grievance to the Respondents with necessar3 

partiulars, which he should do by the end 

of June,24. 

he 	A., with the obserzation and 



Send copies of this order to the Respondents, 

along with copies of the O.A.)  and free copies of the 

order be handed over to the 1erned counsel of both the 

1::11"3T:R.(UDI:IAL) 

/ 

direction above, is disposed of at the stage of 

admission. No costs. 
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